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Separation of Ajcconnta from Audit

•3297. SHRI VAYALAR RAVI: WU1 
the Minister of FINANCE be pleased 
to state:

(a) whether the proposal of separa­
tion of accounts from audit in the 
States has been shelved and if so, what 
is the present policy of the Govern­
ment of India thereon;

(b) the reasons for making the se­
paration of State accounts from audit 
such a long drawn-out process; and

(c) whether the employees’ sugges­
tions and demands m respect of this 
issue have been taken into account and 
if so, what are the suggestions and 
demands so taken note of?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) No, Sir.
Section 10 of the Comptroller and 
Auditor General's (Duties, Powers and 
Conditions of Service) Act, 1971 as 
amended in April, 1976 empowers the 
Governor of a State to take over, with 
the previous approval of the President 
and after consultation with the Com. 
ptroller and Auditor General of India 
accounting functions from the Comp­
troller and Auditor General of India. 
It is left to the State Governments to 
take the initiative and send to the 
Central Government comprehensive 
proposals covering technical, adminis­
trative and personnel aspects connected 
therewith.

While according approval of the 
Central Government to the proposals 
sent by State Governments for separa­
tion of accounts from audit, it will be 
ensured that the existing terms and 
conditions of service as well as the 
scales of pay of the staff in the Audit

Department are satisfactorily safe­
guarded in the event of their transfer 
to the State Government

Except in the case of Haryana, no 
State Government has come up with 
satisfactory proposals for separation 
of accounts from audit after the policy 
of the Central Government was made 
known. The proposal from Haryana 
Government is under consideration in 
consultation with the Comptroller and 
Auditor General of India.

Since the initiative in {Eis matter 
has to be taken by the State Govern­
ments, the question of shelving such 
proposals of separation of accounts 
from audit in the States, by the Central 
Government, does not arise.

(b) The Central Government has 
neither issued any directive to the 
State Governments to complete the 
separation of accounts from audit in 
the States nor laid down any time- 
bound programme. As and when pro. 
posals are received from a State Gov­
ernment, they would be examined in 
the light of the policy stated above.

(c) The Government of India while 
according approval to the proposals 
for separation of Accounts from Audit 
in States will ensure that the existing 
terms and conditions of service as well 
as scales of pay of the staff in Audit 
Department are satisfactorily safe­
guarded in the event of their transfer 
to the State Government.

In addition, the views of the em­
ployees of the Audit Department who 
are proposed for transfer to the State 
Government in the event of separation 
of accounts from audit will also be 
taken into account.

Proposal to set np a  Study Team  to 
wurvey the Trade and Economy 

Prospects
3298. SHRIMATI PARVATI DEVI: 

Will the Minister of COMMERCE AND 
CIVIL SUPPLIES AND COOPERA­
TION be pleased to state:
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(a) whether in view of the fact that 
for many centuries Leh (Ladakh) 
occupied an important position on the 
treaty route, which linked Indian trade 
with the countries of Central Asia, 
Government propose to set up a itudy 
team to survey the trade and economy 
prospects and restore Ladakh the posi­
tion of a commercial centre; and

(b) if so, what other steps Govern­
ment propose to take tor the uplift- 
ment of Ladakh so that Ladakhis may 
not have to depend upon agriculture 
alone7

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES AND COOPERA­
TION (SHRI ARIF BEG) (a) and (b) 
At the Instance of the Small Industries 
Development Corporation, Jammu the 
Indian Institute of Foreign Trade n ade 
a survey of the export potential of 
Jammu & Kashmir This also covered 
Ladakh According to the survey, on 
account of its high altitude and 
geographical location, Ladakh is parti­
cularly suited for the development of 
the household handicrafts, wool and 
wool-based industries, fresh and pro­
cessed fruits and vegetables, utilisa­
tion of sheep and sheep skins and 
cultivation of hops This report was 
forwarded in February 1978 to the 
Small Industries Development Cor. 
poration, Jammu, for necessary 
actum It will now be for the State 
Government and the State Develop­
ment Corporation to initiate further 
necessary action in this regard.

Wealth Tax Assessees

3299 SHRI S R DAMANI; Will 
the Minister of FINANCE be pleased 
to state:

(a) the number of wealth tax asses­
ses* declaring Rs 10 lakhs and above 
as on 81st December, 1977;

(b) the amount ol tax arrears if any 
due from them, for how long it is due 
and for what reasons, and

(c) how many cases are likely to be 
written off and the amount- involved 
together with reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE: 
(SHRI ZULFIQUARULLAH): (a) to
(c ) . Thet information is being collect­
ed and will be laid on the Table of 
the House.
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